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MR. DEPUTY-SPEAKER: He may
continue on Monday.

Now we take up Private Members'
Business. There is a motion by Shri
Parashar,

1500  hrs;

COMMITTEE ON PRIVATE MEM-

BERS' BILLS AND- RESOLUTIONS
3 TweNTY-THIRD REPORT

. PROF. NARAIN CHAND PARA-
SHAR (Hamirpur): I beg to move:

“Thet this House do agrep with
the: Twenty-third Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 28th February, 1973.”

MR. DEPUTY-SPEAKER: . 'The
question is:

“That this House do agree with
the Twerity-third Report of the Com-
mifttee on Private Members' Bills
and’ Resolutions presented to the
House on the 28th February, 1973.”

The motion was adopted

15.01 hrs,

RESOLUTION RE: LAND REFORMS
IN THE COUNTRY—Contd.

MR. DEPUTY-SPEAKER: Now we
take up further discussion of the
following Resolution moved by Shri
A. K. Gopalan on the 8th December,
1972:

“This House calls upon the Cen-
tral Government to recommend to
all the State Governments to enact
effective land reforms before the
28th January, 1973, through which
the land monopoly of landlords is
broken, all the exemptions are done
away with and ceiling is fixed in
such a way so that sufficlent land
is made available for distribution
to the agricultural workers and
poor peasants.”

Before that. there iz a formal
amendment given notice of By Shri
A. K Gopalan. Would he lijke to
move it?

SHRI A. K. GOPALAN (Palghat):
I move:

‘That in the Resolution,—
for “26th January, 1973"
substitute “30th May, 1873" (6)

MR. DEPUTY-SPEAKER: On the
last occasion, Mr. Bhogendra Jha was
on his legs. Is he here?...No, he is
not here. Shri E. R. Krishnan,

*SHRI E. R. KRISHNAN (Salem):
Hon Mr. Deputy Speaker, Sir, on be-
half of my party, the Dravida Mune-
tra Kazhagam, I rise to say a few
words on the Resolution on Land
Reforms moved by my hon. friend;
Shri' A. K. Gopalan.

soriginal speech was delivered in Tamil
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I happened to read a series of arti-
cles which appeared in the Times of
India published from Delhi from 26th
October 1972, to 8th November 1972 on
Land Reforms in our country. After
reading them, I began to doubt whe-
ther land reforms in our country will
ever succeed. If one looks at the per-
formance of Uttar Pradesh, which has
given three Prime Ministers to the
country, in regard to land reforms
and land ceiling, it is doubtful "wRe-
ther even by the end of 20th century
the land ceiling programme will be
vigorously implemented. It is report-
ed that nearly 100 members of U.P.
Legislative Assembly belonging to the
ruling party own several hundred
acres of surplus land. Though 2,02,000
acres of fallow land had been distri-
buted to the landless Harljans in the
State, the upper class sections of the
society like the Brahmins, Ahirs Tha-
kurs and Yadavas by adopting threat-
ening postures and unfair means had
taken back the entire land and now
they are cultivating the land. Some
exemptions had been provided for in
1981 Land Ceiling Act, which during
the past 11 years had been fully ex-
ploited by the rich land-lords for their
personal aggrandisement. These 100
rich land-lords M.L.As. of the ruling
party opposed tooth and nail the 1972
Land Ceiling Act.

There is a similar story in the State
of Bihar also, where the land distri-
buted to the Harijans had been con-
fiscated by the "wealthy ldnd-owners
on account of which nearly 13143
cases had been instituted against
them. It was anticipated that 10,00,000
acres of surplus land would become
available if the land ceiling Act were
to be implemented effectively. But
under the old land ceiling act, only
5000 acres of surplus were made avail-
able and out of that 770 acres had
been distributed to the landless. ¥iven
here, as T stated earlier, 13,143 cases
had been instjtuted against the land-
lords for misappropriating the distri-
buted land. I came across another
news item: also in which one of the
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Deputy Ministers of Bihar had reid
that adequate administrative machi-
nery was not available for implement-
ing properly the land ceiling Act.

In the year 1963, the Tenancy Re-
forms Act was passed in Rajasthan,
Inspite of that, many rich land-own-
ers, who were the back-bone of the
ruling Congress Party indulged in fic-
titious transfers of land worth several
crores of rupees, which were illegal
according to the provisions of the Te-
nancy Reforms Act. Since the Minis-
ters of the ruling party and also the
top ranking leaders of the ruling
party were jnvolved in these shady
transfers, an amendment to the 1963
Tenancy Reforms Act was passed by
the Rajasthan Government which va-
lidated all such transfers made upto
31st December, 1969. Consequently,
less surplus land was available for dis-
tribution of the landless. It is feared
that there is no guarantee of imple-
menting effectively the new land ceil-
ing Act there, In Madhya Pradesh,
the Ministers belonging to the ruling
party are next only to the former
Maharajas in the matter of owning
vast acres of cultivable land. To
circumvent the provijsions of the land
ceiling Act, there were any number
of divorce petitions in the Courts in
Hyderabad. The Central Government
had to urge for radial land reforms
in the Punjab. I would request the
hon. Minister of State for agriculture
to clarify this kind of incongruous
situation prevailing in the country so
far as the programme of lnnd ceiling
is concerned.

I would now refer to the unhappy
position regarding ceiling on orchards.
I do not know whether it will not take
another hundred years for us to meet
with success in regard to distribu-
tion of surplus land to the millions
of landless in the couniry. Only in
the State of West Bengal there is a
ceiling of 6.92 acres on orchards, In
all other States, the orchards have
been included in dry land on which
there is a ceiling of 64 acres in Hima-
chal Pradesh, 54 acres ~4p Haryana
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and 45 acres in Bihar. I do not under-
stand the logic of including frui:-
bearing orchards in the dry land. In
some State 5-member family js the
basic unit for iand ceiling and in some
-other an individual is the basic unit.
In Rajasthan the land ceiling is .8
standard acres, in U.P. 15 to 18 stand-
ards acres, in Bihar 15, 18, 30, 37, 45—
five categories of ceiling, in Himachal
Pradesh, 27, 40, 50—three categories,
in the Punjab, 17.5, 27.5—two catego-
rizs, in Haryana 18, 27, 54—three
-categories, in Andhra Pradesh, 10 to
18 15 to 27—4wo categories, in West
Bengal, 17, 24—two categories and in
Mysore, 10 standard acres. In each
State there is a different yard-stick of
land ceiling. Instead of adopting such
various yard-sticks of land ceiling in
the States, the best method is to fix a
ceiling on agricultural income.

Last year in a paper circulated by
the Planning Commission, it was men-
tioned ihat 440 lakh acres of surplus
would become available for dis'ribu-
tion among the landless poor and
backward classes from peop.e owing
more than 20 acres and it would be
distributed to 270 lakh landless poor
in the country. It was also mention-
.ed in this paper that the Government
would iniliate steps in that direction.
But from what I have enumerated so
far, and from the land ceiling acts
passed by the States, it would be
-doubtful whether 44 lakh acres of
surplus would become available. But,
in reply to a question on 26th Febr-
uary 1973, the Minister of Agriculture
-stated that as a resul: of land ceiling
.acts, 10 lakh acres of surp'us land
became available for dis‘ribution
.among 5 lakh landless agricultural la-
‘bour. 1 want to have correct infor-
‘mation from the Minister of Agricul-
ture—whether the Planning Commis-
‘sion is correct in its estimate or the
Ministry 1s correct in giving such in-
:formation to the House.

Before I conclude, I would like ‘to
“point out the achievements of Tamil
Nadu Government in land reforms
and how my party, the ruling Dravida
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Munnetra Kazhagam under the dyna-
mic leadership of Dr. Kaldignar Karu-
nanidhi is trying to match words with
deeds in the matter of establishing an
egalitarian society in the State. From
1847 to 1967, when the Congress Party
was in power for 20 long years, the
number of pattas given to the land-
less was just 1,11,443 and the total
acreage was 2,70,755.35. But during
six years of D.M.K. administration,
from 1967 to 31st December 1972,
3,05,953 pattas had been given to the
landless poor and Harijans and the
acreage came to 6,05,035.88. Similar-
ly, during 20 years of Congress rule
:a the State, 63,770 pattas and 26.73.88
cents of land were given to the poor
fo: recide-tial pur-oszes .74 in six
years of DM.K. Government, from
1967 to 31.12.1972, 3,52.013 pattas and
11407.46 cents of land had been given
to the poor, Harijans and such other
baciward clas: oveople for residential
purposes. This achievement alone pro-
mpted Shri A. K. Gopalan, the mover
¢” this Resolution, to pay his compli-
ments to the D.M.K. Government of
Tamil Nadu in the matter of vigorous
implementation of land ceiling act.
While the Central Government day in
and day out talks about the establish-
ement of a socialistic pattern of society
in the country, the D.M.K. Government
ceaselessly acts in establishing it.

Our Chief Minister, Dr. Kalaignar
Karunanidhi has in his recent Bud-
get Speech introduced revo'utionary
changes in the pattern of administra-
tive action in achieving the goal of
socialism. He has stated that....

MR. DEPUTY-SPEAKER: Mr.
Krishnan, one may congratulate the
creditable achievements of the D.M.K.
Governmerit in this regard. - But,
please confine yourself to the scope of
the Resolutjon. -

SHRI E. R. KRISHNAN: He has
stated that the policy of the D.M.K.
Government -is that land should be-
long to the tiller of the soil. A num-
ber of measures of land refogn have
b;gn enac m hagis. -For the
protection tenants who have been
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|Shri E. R. Krishnan]
cultivating the land of landowners
for many years, a number of enact-
ments have already been brought on
the statute book. The Government of
Tamil Nadu have also decided to bring
forth a legislation to confer on these
tenants the right to purchase the
landg they cultivate from the land-
owners. The Chief Minister has also
announced that this legislation will be
brought forward in the current gession
of the Assembly. Besides, a Tenants
Financing Corporation will be set up
to assist the poorer tenants to majke
the purchase.

Before I conclude, I wou'd say that
if the Central Government want to
bridge the gap between profession and
practice, then they must ensure effec-
tive implementation of uniform and
progressive land ceiling acts through-
out the country. With these words,
I conclude. .

MR. DEPUTY-SPEAKER: 1 would
like to say that we have less than 95
minutes left for this discussion, which
wi'l include the time required for the

. Minister’s speech as well as the reply
of the hon, Mover of the resolution.
I would, therefore, request the other
speakers to be brief and to confine
themselves if possible to five minutes
each.

Now, Shri Bhogendra Jha. The
hon. Member is not present. Then,
Shri Bibhuti Mjshra. He is also not
here. Then, Shri Shivnath Singh.

SHRI BHOGENDRA JHA (Jai-
nagar): ] would not get a chance to
speak, Sir?

MR. DEPUTY-SPEAKER: I called
his name, but he was not here. There
is no time left noW.

SHRI BHOGENDRA JHA: Only
for speaking on this resolution T had
come. If you would not permit me,
I shall go. If vou say that you would
permit, thenl I shall remain; other-
wise, I sha'l go. As you please, Sir.

MR. DEPUTY-SPEAKER: Now, I
have called another Member., We
shall see later.

oft firerrw forg (o) ¢ SaTeaw
ot &% frerdl w1 AT W # W
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A & AR FTH a9t w1 faqw wry
AR qEET Y oo Fo AT Y A
TH v § ag yEaTE WY ogi 9T @r
21 afsw 9gt aF ¥ Awm ¥ wAr
dr frged ow aga &t arer 4§,
TR 39 ¥ fad oF & oredwe Fr—
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de @ifqn @1 TR——FmaEr fETEY
FHIT FOT FT GFAT § I@ & fAw
difqr i amm &t 3w & de-foany )
& a8 | §W § w=T A1 oy aga
@ staera §, afe A ma ¥ fao g
A3 T % a9 ¢ fewm g agar ¢
FY FEfHIOA FT AT | WA gH
#ifar @ 17 & afsq &1 o w12
IF3 FGFTI & 2rd A § 99 A 1%
Y @A § ITHET FewiEEwA @
g & A FvaET 41 faaar darare
FeAT Arfgu Iad AE ST awATE |
st g ¥ Aa-afer sraara & ¢
T FTEAFTT A T FIT A 7 G5,
& Aot AHET FT qE-HE FTAWE v
Y wregar A ag § T s aesfusro
I FT I A1feq S gE wA FL 0
fafws st & FIaT § o qa-dfar
® FF § Iq FY @Gaw fEar A
Tifgr a=-afer w1 wfaw a8 g
wifgd | ooftw 99 & qmr g wifed
W IW T GT FWG FL| T AWG
fafew st & FAT § FeerEeT -
it e . ag fedfees §, o7 ax-
3q feifees Awom &1 go oq
) w31 a7 ax  d¢ fowrd f faar
F g0 TR FIH A4 I5T G967 |
T T ¥ BF o1 :aerd w1
HTEA HTA &7 garer § oY = fownt
& weria wrar & 1 & o9 ¥ oY Frde
woa Wi 5 fow oF § e wr
TW ®T & wwer gw AWt g wwr,
g WY FTHE WY ATHA T 6T I
s wifgd | S f e o ¥
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26 JRAQ WY ¥ w@ 47 a1 gArd
FAT qTRrT A g T gL A1 §
IAFT FAHe § fF o= § I
Fr @fan fas v W1 wem ww
s A @ afeaamag g f=
Fx dfar & N A 79 @ § ST
waT ®T g ! oow A @faw F
7 § fifeam IR feadt 3 A=
& afe 8% ot F07 A7 wfe
WX FAWHAT WY § g sgOdr §
1 3 91T 37 A a9 weE A
gt & § Y 5 oF am At )
wfe & =9 7 F13 & 1 A+ fAw
§ wfage a@ § | ot feafq & &
fafza s wmgar § fr v difemr
it #z feerdt & faas @t &7 &
IR FFATHZ F ¥ foo oF =
F9@ dg1T 71 foq# f 9 om0 g1 fs
wiat & §, i Ao § W AfE I
wTEATHT FY HEE AHA £ 1 OF
Fwarfal F ga i afe wg e formd
& FTH FY GG T IAFT §G AATAT
HTAA AT GFAT § TCAT 9T 7 fogfa
sEFAT § I afear<y & A oo §
Ffe Fe fowrad ®) 13 &7 46 =gy
§ 1w g g AT g o e A TR
Y F1 YN Fod A fow g § W
TATANFIIO I6  THIT FT AIA ool
¥ g1 T@AT 9TES § | gHfag 99 a%
W19 T FEA F1 7o F F Y
Ffaze weiadl 7@ A9 T a7 a% A8
I FTAT FIY IIA AT AGNE |
FART ATE AR K U €19 AT
ifga o

TareqTA WY FEY A § it
warfex & a¥ & aga § dyyew w
"X dggEr A AR W AT
oAtz Y 1f FfeT v aw ofr I A
%Y I WA 7 Fow1 7Y fr awr B 7
F FW AN fil gwTr § AT 4AT @A
# g wadt i & arf faz AT A
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IEA § | FEwR R g s 3T S
#1 I AT 1 Fourr fa=m ) '

™ Hag ¥ oF gae A/ o aga
wgH § | afew & gAeaT § ag TSI
oy 2 oW aF AT WIES
TH ATHE § ATE ¢ g a9 9% g6 ¥
o W FT aFa f& @dfw 9T gy
fraar St T AEA § 1 WA A
aTE qT AT aga A=A | o faw
ot sritfara Awew § agi T AT TLFA A
7 SR graT & wgi Az T fwar {9
vaTeT & ag dwasdm # fre &) wafeg
faq g% @ A & q@ Fow TI
fir faramT S@Eer SO W WA 9T 1@
gy § WK vwEEfgas IAE dT 9
& TaaT g § | v g § 08 aga
ol § o fF @t & e gEe
R @ §, W FQ@ § W A A
¥ fau =% w0 B FgEe &0 F fAg
I qT F5AT T@AT W@ & | gA e
et wRT ¥ whweAT TR ) AT8T
T T T Y Fifwrw w7 @ AfwT WY
TS @ AT AL & | AT TF AT ITFRA
F q1q § TfiF 97 TAew #1 E¥faT
T FT 77 ax g W g A
# (T ) o1 q% QAR T B
T e Ewafaw fafae ¥ ol T E o
% ¥ BT 1 FTH G Y A | A
T3 4y arr wreet § ag T 9 AT
wouT ay @y & # §wAar
§ ag 9 e Fewred &1 s T T
ag wFiN &, wEARAT G E @
waifrr  gfer & e odw fomd
FedtAT T F1 TG T FT AT § wAAfCA
®1 ATHAT § IEH gW W1 HGT AGD
§ difrer w1 @ oF wretwe § 1 2
¥ oar &y W@ difr mad =W
af W @ ¥ ww aRk
fedt wred & o 50 AT wAA
ok g g A E A AR W
77 @y i @ w1 wRdfes
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5 For s oy Frg)

Al wraam 51 o) gafve saas
T I AAT A Femret R ad
qAR , ravIw Wy EEAGT A0 g
FR ML STARR & Yt wrpAt
AN FIXF Farq TITF FILT AT
agt gr a5y §

o AT TAN MOIT (FHFE) ¢
Iqreqd wiizr, v fadzw & wed
T F qEww A w40 KM AT ¥EIT
FW 30 5 o o avar Fratfee # sy
T S it sqfa st v I 7 FAAT
F Afeg Iadr frgeag, 1973 TF
ITAMF N gfada §, Aagwgheas
#ifzardY, 7 ¥ F0 FQ I AAZL,
TqT 37 F Fra w7 falerzd & fezmd
AW R srafasIr F w1 F AFC I
Aqfq &1 37 ¥ faafeq =< foar 9
aZF aF d3 fErEd 5 qerw A
9% fAqaTx a FTAT F1 AU E,
Frat 7 frdt = § o W rar ¥ qafagi
33 FIA 34 a§ fafes e ¥ 39y
Tarr § 1 34 F wtfeg o gfa w1 @y
2 fr frg axfet & am fradt wfw <@
ITRN Ty F1 F7 fAEIT FIAAT AU
7318 1 qZrTrez ¥ afy 20 oF 7 £ ArAT
AT g K 18 MR dArT F 18
UHI, A WP A 10 MFI--FF TRIT
A AT qAT WA X WIT AT
dard IqEL, I FIoTe gIrer
FTFT R feafrdasedaiyfe 9
@izt feam grargs W 77 s
A qfcarar ¥ g @ 399 OF TR FY
sfafegaar wr ammEr & &r o ¢
2 1 & @ qaaX f5 59 TFOCH qrAr
FA KX B AT H§ Arar 3 av 79
EAF ®RA WA JeqgA A A ITAA
Afy & oz wT sy § 39 % frore ar?
% gt g% de fewret ¥ w7 g
@it wY_qfw frery &7 597 & g A 137
T 38T, FE A ATHR AT AE § w47
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T § s g7 wAAT ¥ g¥ amei oFr
AT Sy Gy ATAT § HhEw ag A Ay
T8 & 1 TR TN A e feaAr &
FR A gz 0 | gfe faaow sTredy
gt § NI N qrw 7 How
T gy § & qod q2w w7 § LI
AT A7EAT § | AFT X W@y o qfw
frarer & fag ofr g€ § SfeT FIa
FY fafewzar & Freor gfadal ¥ ag
gdT 7z Fzf Af 1 T AN A
st oF fay Iy & ag odr v ¥ fam
i & fag a7 g ¥ W g wfay
grar & st AR FIEE &
Wt wfx &rar & 1 wfag & gagan
iR Fraam Bxa & ffd g
® &0 A a7 0 ww I
¥ qar meq wiwi § W0 A4 g3 feaiy

g

gak Ffa wsy w7 ¥ T7 AW
¥ g7 QWL Fograg dgon A oA
f& FAra F ArAT ¥ gArT I AEH-
frdT gt mar & MT I H g N qATH
qAX ® wE@EsH A5 w afew
weT AT F1GH G CRINE Ay KT qFA |
9% OF §&@ & @IF § g A A
FATF EAgAIF AAX 1 AT
IR A0 qLE @ @ g gl
2@l ¥ WATT AA AT IA W qE I
faafer femr @y 1 9t gru gfes
T ¥ A1 F A7z aqr wAw faarg
qfedraarst £ sy F vz o wa
agrae ¥ faar v afawa 8 sfawa
¥ & mer 3w F 7 wfawa v W
uxeqA % 6 gfawy o fgarf &
THAT Arex AGY gar & 1 wAw Wi
¥ faarg #r afr feafy § o fire &
femred € ary wo st aw gy )
frardt #y fawy arefy o g
g:m aag 9T fa¥, =T W
=T fad arg W gear
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ﬂ:faﬁﬁmmmmﬁ
T ¥ BE A @ & AR A g
T 1 AN % g feam west
@x wgar § e AW g AW
afe fear oY wma § & &g 39 awa
wmar § wafs =g arera ¥ W EHS
@ aFi g 1 T arar ¥ wfew
WTRIGEOAXFAT § 1 AW W
57 @ % foqg wifim st afygg
f 2% gwT 9T I9 A ag AT giAETg
I9ET FM |

wgt a% A A glaar &1 T
¢, ®gr o § fF @R @ @i 9T
&% @19 #T OF GRT A% (Rl WY
= far o1 @ § 36T aem ¥ @
sorc # gha W W an‘r-é\
T ot & miﬁ%ﬁﬂh
yoIC # aifer gfeer w@ faw <@
) aixwfigefamar W E @ o=
U AR OF§ A feael W dre-dE
THT AR F AR W AT F G
Wik ol fedlt w1w & fag @A S
§ ik IE IR W Bl R ww T
for qmn & 1 wivg ¥ fAEE }
fF wgt aw & foord B T & ;|
¥aq ATA ATA g W@ afew ATen-
faw wqfw guix & a7 @1g WA A
it adq  wifearEr, oo wivde
& g ot gqfa fr A%

oF W 7 fada & 5 o waw

# gfr # wiw § are "y w0

i wHAE fmFsan § o=
SR A 9§ ¥ A A wE & Al
ozt ¥ avarar vary W @ § I
Af At s o oY § W I qfe
y dTmw w femr W @& EE
wET A 73 @ fw ag A1 WA FE&ER
& qrHeT § A gt aw A fowrst
# o §, o nit & ghatd B &
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am ¢ A IAW qTE ARG T W
1 AR AW A T @ {40
® ffg swR wWT F w0 v § ) AT
afs 39 W2 F G wo § fiS
Tt & @ AT wowT WY IY Fvam
g |

wE A% 7 aTmr wgo,

Taeqr 9 I 7§ faarg gfeary
T8 &1 a5t ¥ ffan? grwew g
wfer o St At 0w it od
giifamm we & fam ag wnfeanfet,
ghaar & % gag o< faafea 1 av
W E g ¥ g e
FTE w1 fader 2 ) 71 & 3.2 femnat
T FRATA F TR g w7 Ay
T qfq gare WA W FS 9@ g
qA g7 g WA W afowmar
& if9d @F miz 9w w1 A
I At g ah ) R W e
TR & gEEg W e 93 ¥t
g AW e ek wg 7 g

MR. DEPUTY-SPEAKER: I keep
on receiving slips from Members who
want to speak on the subject. Either
they co-operate by confining them-
selves to five minutes or some of them
may have to forego their chance to
spe_k' that is only way by which we
can contain the discussion within the

time-limit. Not more than five minut-
es each. Mr. Naik.

SHRI BHOGENDRA JHA: Sir....

MR. DEPUTY-SPEAKER: I called
yvou; you were not here; even so I
(Inter-
Tuptiong)

AN HON. MEMBER: He is not
well.

MR. DEPUTY-SPEAKER:
call you la‘er, then?

SHRI B. V. NAIK (Kanars): If I
amy given a chance later on, I am most
willing to ac..ommadatg him.

Can 1
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MR. DEPUTY-SPEAKER: 1 will
call you later; I only watt to accom-
modite Mr. Jha, because his hot well.
But'I wauld like to draw the attention
of Mr. Jha that I would.go out of
my way to accommodate you beceuse
somebody mentions that you are not
well. I would like to draw your at-
tention. to the rules, When a Mem-
ber's name is called and he is not
here, then he may not have the right
to sﬁeak again. Of course the discre-
tion of the Chair is always there.
Now, kindly speak. And be brief.
please.

o) Wi W (ETT) ogaTens
wgrEa qft gee w1 Faw w9 W
RF wm g frwrf fady aEt w1
W1 gEw Afaini g =gy
sfm a1 79 famr &9 T & fadw
T F W owEeY oqfa qu
Folfam oy WA F1 gIT AR )
71 § fF Frore qfe garr W gema
HE agam &7 grm W& A
N TR Eiagtarg @1 ag fe oo
WHE ZA A OETAAE T AT
fr s am a o o dar @ @
A a9 quwma § 5 gw wwTIAR
FT @ ¢ ) afqearg Y wHTT W
aRIAAE FT Y §, WA faw war
1 a9z Y g FT @ § AR
sEe & dg W qwear #1 fw
g 7T | Ay o feafa ¥ wfw
faao o faera & A O fs
AeF wfeeafen AT A § @raw @1
oY WY g7 waw qrar § ag faar
JHA w9A W W1E A § Fadt
i N §1 | @
AETCTCREr Wl g wW g el
¥z ¥ a9dF £ S A7 1S
& % ¥A § §Y UFET F FHAA 91
forar & o omaw ot F@ qTI F ofr gmr
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SHRI B. V. NAIK (Kanara): Mr.
Deputy-Speaker, Sir, the land ceiling
resolution which Shri A. K. Gopalan
has brought is of topical interest and
will affect a large number of people.
As far as the party line is concerned.
we are very clear as to what exactly
is implied by the land ceiling. I dc
not know about some people who ma -
be having any doubts. The popular
press has been very loud in ecrying
hoarse akout this lobby and that lob-
by—the kulak lobby etc. I do not
know about the lobbies. But as far
as the manifesto of the Congress Party
is concerned, I think there is nothing
which contradicts at least in spirit
though not in from what Mr. ,Gopalas
has to say about it.
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The land ceiling is a must and we
are committed to it as a party. While
we are wellversel with the election
manifesto of the ruling party, which
puts it at anywhere betw 10 and
18 acres, 1 have not been able to see
what is the relaiionship bétwéén the
language spoken by a people and the
crop grown in a particular State, a
question whlr:h 1 have asked and to
which 1 am yef to get a satisfactbry
answer. Why should there be varia-
tions in the ceilings on land because
of the linguistic differences between
the people. In Belgaumi, according to
what has been announced, the ceiling
is going to be 10 standard acres whi e
in the neighbouring State of Maha-
rashtra, within a few feet of the boun-
dary of Mysore, it is different. To
put it sarcastically, what is the rela-
tionship between the language and the
land ceiling? Should it not depend
upon the agricultural conditions?
Here I would draw attention to the
recommendations of -he Raj Coni-
mi‘tee which suggested that the entire

country should be divided into suit- .

able agricultural tracts. If there is
poing to be any -rationals behind the
land ceiling,
ing which we are going to apply, it
has to base itsélf of thé agriculfural
tracts, as recommended by the Com-
mittee on Direct Taxes for the pur-
pose of assessmen‘ of tax on agricul-
tural holdings. I think a ceftain
amount of bas’c rethinking o~ this
subjéct would be helptul, if not ins-
tantly at least in the near future.

Then. coming to the Mysore Land
Cei'ings Bill,....

MR. DEPUTY-SPEAKZR: Why
should ‘he Mysore Land Ceiling Bill
come here?

SHRI B. V. NAIK: AN right: I will
not name the State. The provisions
of a State Bill on land ceiling....

MR, DEPUTY SPEAKER: Why
should State Bills come here at all?
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SHRI B. V. NAIK: By the accident.
of birth, I belong to a particular State.

MR. DEPUTY-SPEAKER: There
are certain constitutional limitations
on such discussion of State subjects.

SHRI B. V, NAI'K A State has
prekcribed a ceiling of about 10 s .and-
ard acres. If is not very relevant to
certain areas. In the .densely popu-
lated western coast, if a person owns
10 acres hot even standard acres, he
will be a rich man. Therefore, whike
the spisit aof the legislation is good,
the essentia’ ingredient should be the
principle of sel-cultivation. In the past
we have committed certain costly mis-
takes, In respect of collectivisation
of land we have not been very success-
ful. Under these circumstances, ihe
principle of self-cultivation, which is
an ingredjent, has got to be given
paramount importance.

Lastly, if we go through the draft
outline of the First Five Year P.an,
with which the late Shri Pitambar
Pant was associated, it was suggested
that the management of land should
be entrusted to people knowing agri-
culture. There was also mention of
land management legislation, about
c'assifying cultivation into categories
of A. B. C & D. What has happened
to i‘? Now the land revenue machi-
nery looks after everything, including
the majntenance of lJaw and order and
conducting of elections. For the last
15 vears we have been crying hoarse
that agricultural experts should but
in charge of land legislation and land
revenue matters. Till now we have
not taken any conclusive decision on
this, I would say that somethin~, de-
#"zjye ehayuld be done in this connec-
tion ‘during the Fifth Five Year Plam

oft sy wow T ¢ (STONT) -
IMEW AT, T qEA H AT
HEeg ot e X N e @
gom b At ¥ & wgm g §
TER aga wwer oM IIET
AT g N ffafr mwdv ¥ &
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MR. DEPUTY-SPEAKER:
Ranabahadur Singh. - -

sitq it giaved o7 @ o
agrea, qa o aiw fawe &fwg)

Shri

MR. DEPUTY-SPEAKER: I have
said that I would ngt accept any more
slips. There is ‘another important
Resolutlon that is coming.

Wwdt glircwt o A R
wit dver Al 2 E

MR. DEPUTY-SPEAKER: I am not
deaf. 1 have heard you. Shri Rana-
bahadur Singh.

SHRI RANABAHADUR SINGH
(Sidhi): Mr. Deputy-Speaker, Sir,
Sorj A. K. Gopalan has done service to
the House by bringing this important
Resolution before the House. whereas
1 agree with the spirit of the Reso-
lution that those who have no land
should get it, I beg to disagree with
tha point he has made in his reso-
lutien by asking for a time-bound
programme., The question of giving
land to the landless which has so far
yielded tremendous wealth of politi-
cal good to those who have been able
to exploit it campletely disregards the
fact that the person who is really con-
cerned in this exercise is lost
especially when time-bound methods
are put on to such legislations.

The previous speaker said that the
landless cannot go and establish his
identity as a landless. If he could do
that he would not be a landless. Once
time-bound programme is foisted on
to such legislation inevitably the
objective of tha legi-lztion is nullified.
Lonz aflerwards, whea the dust has
settled and the f{ever has subsided,
when somre ubjectlve person sits down
to take stock of what was sought to
be done, he would be surprised by the
fact that one simple voice was lost in
al] this haste and hurry. I am speak-
ing of the voice of Mahatma Gandhi.
Even now in this couniry people are
listening to that voice and working

PHALGUNA TT, T00T (SARAT — TIM Reromme—sy=

every day without any pay or salary,
trying to help the landless people. [
am speaking about the Sarvodaya
people. With all power at the hands
of Government, and with all their pro-
fessions of trying to help the landless,
what.is it that stops the Government
from helping the Sarvodaya move-
ment? Mahatma Gandhi's voice in
this particular aspect of our social
need is completely ignored.

It ig surprising to me that while
Vinobha Bhave could get more than 8
lakhs of acres, the present fifteen
years of exercise in legislation for
giving land to the landlegs has hardly
brought us even one-third of this
amount of land and yet the non-legal
method sought to be brought about by
a change of heart by the Sarvodaya
people has been completely ignored
by the Government. In case the urge
to help the landless people in  this
country is a genuine one then, the
work being done by the Sarvodaya
people in this sphere should find
genuine support from the Government.
For, that is one method by which the
genuine landless people will be
brought of their misery. Thank you.

Ww{ afnced ow (§7) ¢
Jumenw wEwEw, ¥ feww s ¥
ot ¢ T@ g g ot w1 e
wwa &1 w gfomt s sfe-
aifeat ® fad &1 I wwE ¥
wrar sl ad & s £
gy SR & S § qg W
Far-gray, qEdt W qwdr @
& Tgigs o dm A Qg IE
FH ¥ F 3G qT@ UHT AAT A
AT Jfgm

ofae @ ag = FT dETT
@ ar o ghcem Wi sfean vifa-
fAgIrs ag A am WA
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FHA IH F ATH AN @A E AT
afeat o S E ¥ AW § @
g TAE AT ¢ fAF ang Tr=y gt oy
Q& 9T F AW A qF FTHA ARGV
BT EET | AY TW AT qES qT W FA
3 for et T 3 ot s gt st
¥ o OF FHE I AR qE ATEHT
ARIMA W@ AR EA G qFaAT & | &
R FARNEE TN €8T
/e

MR. DEPUTY-SPEAKER: Shri
Chintamani Panigrahi.

SHRI R. S. PANDEY (Rajnand-
gaon): I had moved an amendment. T
must get an opportunity to speak.

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar): Within the limited
time of five minutes, I wish to bring
to the notice of the hon. Minister only
two points, and I.hope he will give
consideration to them.

Now, guidelines have. been fixed by
the Chief Ministers’ conference thanks
to the Government’s efforts to bring
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about land reforms all over the coun-
try. The date for implementation of
directions given in the guidelines is
almost over by now. So far as land
reform enactments are concerned, we
found from answers to questions put
here that with regard to the land re-
form measures in Himachal Pradesh,
Tamil Nadu, UP, Maharashtra, Punjab
and some other States, the President
has already given his assent to the
enactments. States like Andhra, Bihar
and Madhya Pradesh are still asking
for assent from the President.

AN HON. MEMBER: Bihar has got
it.

SHRI CHINTAMANI PANIGRAHI:
Some other States have also done it.
But we find that in some cases, the
<eilings fixed have been a little higher
than those indicated in the guidelines
fixed bv the Chief Ministers’ con-
ference. I hope Government will
scrutinise those cases in those States
where they might have fixed ceilings
over and above those fixed in the
guidelines approved by the Chief
Ministers’ conference.

Secondly, I would also like to know
what are the concessions they are
giving in States in the case of dryland,
etc., where, in some cases, the ceilings
have gone up to 72 acres. In some
States, the ceilings for orchards and
other things are beyond the imagina-
tion of the party and the Government
and the guidelines which were given
for those States. Ag the Government
ig very serious in implementing land
reform measures, I hope the Govern-
ment will also give some little thought
to this kind of land ceilings which
have been fixed by the different
States.

Thirdly, it is learnt that at least out
of one million hectares of surplus land
that is available, half a million acres
have been distributed. I would like
to know, in all those States whose
land reformg have been given assent
to up to now, how much land actually
they have distributed and what is the
number of beneficiaries State-wise in
those States which have enacted these
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land reforms. The Government should
help us to know this.

Then I would like to know from the
hon. Minister how it is that the num-
ber of agricultural labourers in this
country, taking India as a whole, has
increased. It wag 3,15,19,411 in 1961.
It has now increased to 4.74.89.383 in '
1971. If you take Statewise, as the-
States are taking steps to provide land
for the landless, what ig the position?
I do not know what is the statistics
that you are getting from the different
States. Take the case of Andhra Pra-
desh. It was 53,36,494 in 1961. It has
gone uz to 68 lakhs in 1971. Take the
case of Assam. It has gone up from
17 lakhs to 40 lakhs; take Bihar; it has
gone up from 44 lakhs to 68 lakhs.
Orissa; it was 13 lakhs: it has gone up
to 19 lakhs. So, in every State, the
number of landless agricultural
labourers, between a period of ten
years, has gone up by five to seven
lakhs. T hope the Government will
give serioug thought to this matter.

So far as the minimum wages for
agricultural labourers are concerned.
they must be revised. It is a meagre
income that the agricultural labourers
get all over the country. What they
get does not exceed Rs. 2.50 per person
per day. In some placeg it was re-
vised in 1959; that is a long time ago.
Since then prices have gone up. I
hope the Government will take into-
consideration al] these factors.

st famfa fasw (W)
Iureaer oft, SN #Y gEEY A IIWF
@F g & g AT A ot gEar &
T fass 3 39 8 & I i A
N QAR N AP EF WifE o e
o & fr Semare @@ #T S YIS
T @ E 99 R fawE ) WA
T 7 & o A dEEw w1 oA
T | W fa wT A, S TR
§ 5 ax Agww ag @ Al dar
frA T a1 qETd fAwTAT ST Y S e
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
Sir, I am thankful to the hon. mem-
bers, particularly Mr. Goralan, for
taking the initiative in having a dis-
cussion on a very important subject
like land reforms. I welcome it as
this will give an opportunity to Gov-
enment to put up very clearly the
Government's policies. Fortunately,
hon. members from al] sides of the
House expressed concern about the
implementation of lagq reforms. By
and large I am glad there is some
broad understanding about land re-
forms. Many members said that land
reforms is a must and must be imple-
menteq with sincerity and vigour. The
hon. member from the DMK and Mr.
Gopalan also tried to bring in some
political issues. Perhaps this could
have been avoided.

I can only say with all humility
that if we go into the long history
of the last half a century, if we look
into the history of our national move-
ment, the Karachi Resolution eétc. to
which Mr. Gopalan also referred, the
Congress Party has always attached
great importance to rural economy,
agrarian economy, rarticularly the
agricultural sector and the tenure
system in this country. The perfor-
mance of my party and the Govern-
ment has to be judged in the historical
background. What was the nature of
the tenure system prevailing in this
country prior to independence-
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Practically two-third of the land
were under feudal tenure in this
country, feudalism not only in the
princely States but even in the British
area. Because of the national con-
sciousness as a result of the Congress
movement at that time, a great move-
ment developeq against ]Jandlordism in
this country. Ag far as landlordism
ig concerned, I must say that it is our
greatest achievement that through™ a
democratic system we have statutorily
abolished it from the country. After
the abolition of landlordism, new pro-*
blems relating to land came before the
national movement and the govern-
ment. For instance, the idea of giving
protection to the tenant and the idea
of fixing ceiling came to the forefront.
For the last two decades we have
been struggling to see that this pro-
cess of implementation of land re-
forms is carried to its logical conclu-
gion.

As far as the protection to the
tenants is concerned, I agree with Shri
Gopalan that there have been many
weaknesses because of historical
reasons. As far as the theoretical as-
pect is concerned, as far as under-
standing the problem is concerned, we
are one with the hon. Member on the
question whether the tenant should
be given protection or not. The Gov-
ernment feel that the tenant should
become the owner of the land.

But our main difficulty is that in
most of the States the records of rights
of the lands are not up, to date. For
instance, Shri Bibuthi Mishra, refers
to the record of rights. In most of the
States even the names of the tenants
are not there. Shri Bahuguna #says
that in UP it is up to date. -Because
of the oral tenancy in most States, the
tenants are not able to get effective
protection.  So, ' the unsatisfactory
state of records of rights on land is
responsible for the delay in the imple-
mentation of land reforms. So, I
would appeal to the hon. Memberg to
help the State Gavernments to make
the land records up to date.

We have gdvised the Stateg that the
tenants should be given all the pro-
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tection, if necessary even by issuing
Ordinance. Many of the States have
passed legislation to provide statutory
protection to the States. Yet, due to
want of records there is delay in
implementation. All the same, nearly
20 million tenants in India have been
‘brought in direct relationship with the
State, which ig not a mean achieve-
‘ment.

Shri Gopalan referred to culturable
and waste land. While we may not
have done things to his satisfaction, it
is a fact that 5.7 million hectares of
waste land was distributed among the
landless labour during the last two
«decades.

Shri Gopalan seems to be under the
impression that we have large chunks
of culturable land. They are all only
-on paper. Two-thirds of these cultur-
able land mentioned in the records are
in Rajasthan, Madhya Pradesh, UP and
Gujarat. These lands are not fit for
cultivation. Most of them are in
ravines or in desert or are saline
affected land. While on paper the
extent of land appears to be very big,
even if this land is given to anybody,
nohody would take them because they
are unfit for cultivation. In fact, the
‘States will have to take initiative in
regard to thig and see that these lands
are put to proper national use.

SHRI S. P. BHATTACHARYYA
(Uluberia): Why is the number of
agricultural labourers increasing and
‘the number of cultivators™decreasing?
Can you explain that?

SHRI ANNASAHEB P. SHINDE: T
‘wil]l come to that also. Since he has
raised this point, let me explain it.
‘Of course, the numher of agricultural
labourérs is increasing. But the Cen-
:8us figures which have been quoted by
- 8hri Gopglan and, on this side, by
Shri Chintamani Panigrahi, are a Jlittle
misleading because the norms which
were adopted for Census of 1961 and
the norms which have been adopted
for 1971 Census are different. For
1971 Census all those persons whether
.they own any land or not but who
sustein themselves mainly by doing
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agricultural labour have been put in
the category of agricultural labour.
Supposing even if a person owns a
small area of land, he has been treated
as a landless labour because he maily
sustains himself by doing agricultural
labour. Such persons have beep put
in the category of agricultural labour
because they mainly sustain themselves
by doing agricultural labour. (Inter-
ruptions) “I wish the hon. Member
have time enough and patience enough
to go into the Census Report. For
1961 Census, different criteria were
applied  But for 1971 Census, the
basis is different.

The point that I was driving at was
this. Apart from fallow lands or un-
cultivable lands which are mostly un-
fit for cultivation, Shri Gopalan re-
ferred to even forest lands. I am sorry
I am not prepared to agree with him.
In fact, his party has been taking a
posmon that the Forest Policy Reso-
lution of the Government of India is
absolutely out of date. That is not
correct. May I submit to Shri
Gopalan and to this House that in
order t, have proper ecology condi-
tiong even for carrying on good agri-
culture in this country, the forests are
a must. Ultimately, we are not going
to solve our agrarian problems, the
problems of agricultural economy, the
problems of landless labour, by dis-
tributing small patches of forest lands
to agricultyra] labourers. We will
have to preservg our forests. I have
got the figures, the international
figures, that even in a country like
Japap which is much more thickly
populated than Kerala and West Ben-

- gal, they-have succeeded in retaining

forest lands to the level of 69 per cent
of their cultivable lands, while «ur
percentage is much lower than even
what the Nationa] Forest Policy Reso-
lution envisages. Therefore, it will
not be in the interest of our country
to either encroach upon the forest
lands or to destroy forests, In fact,
there are certain lands which are
forest lands and which, because of
destruction of forests, are jyst denuded
now.
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We have to take the position that
these forest lands also will have to be
re-planted and put in proper shape
because land erosion is taking™ place.
The lands are getting eroded. 1 find,
from my own experience that, parti-
cularly, small farmers are getting
affected because lands got eroded if
they are not properly profected by
trees. They become less and less eco-
nomical.
can be discussed separately.

Ag far as the land reforms are con-
cerned, Shri Gopalan has quoted
Gandhiji, I wish, when he quotes
Gandhiji, he accepts his other tenets
also.

SHRI A. K. GOPATAN: I was also
with Gandhiji like you.

SHRI ANNASAHEB P. SHINDE:
We are proud of your previous his-
tory. But I am only sorry that you
are not with ug now.

SHRI A. K. GOPALAN: Through I
am not. with you, I can quote him.

SHRI ANNASAHEB P. SHINDE:
Shri Gopalan referred to exemptions.
I appeal to his good sense, “Can’t he
see our sincere efforts?”. Whatever
may be the controversy, during the
last few years, particularly, after 1970,
what a tremendous amount of effort
has been made by the Government of
India and by my party to evolve a
national consciousness - on land re-
forms? For instance, he referred to
exemptions. We have a national
guideline which has been issued to
the State Governments on the basis of
which many of the State Govern-
ments have enacted laws now,

Exemptions are kept to the mini-
mum. For instance, would you object
if land is allowed to be held by agri-
cultura]  universities? Would vou
object if l1and is allowed to be held by
research institutes? There are only a
few exemptions with regard to which
you may ,have different views. For
instance, higher ceilings for orchards.
Thig 1s a very debatable point. Gev-
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ernment considered this matter very
carefully. In fact, the hon. Member
from DMK criticised this ceiling. I
may tell him that his representative
was present in the Land Reforms:
Committee; particularly in the Chief
Ministers’ Conference, they did not
raise any objection. They had unani-
mously recommendeq it. The DMK
representative was a party to this re-
commendation. It i3 allright that
because it suits his convenience, he is:
now criticising. I am not allergic to-
criticism. But the point is this. As
far as the two categories of exemp-
tions are concerned, by the very
nature of the plantations economy, we
came to the conclusion, all the Chief
Ministers came to the conclusion, that
to apply ceilings to tea, coffee and
other plantations would be causing
some hardship to the economy. You
may say that it is a wrong understand-
ing of ours. But this is the conclusion
which the Chief Ministers arrived at.
They made the recommendations and
Government of India accepted it. It
is a sound recommendation because
otherwise our exports would be affect-
ed. If tea and coffee plantations are
not properly managed, one can say
‘nationalise them’. We can debate on
that. But to apply ceilings and distri-
bute them to small farmers and land-
less labour would not Be appropriate.
That is the understanding of the Gov-
ernment of India,

The other controversy is in respect
of the higher ceiling for orchards.
Management of orchardgs becomes
dfficult if they are partitioned into
too small units. In some orchards
there mAay be irrigation facility avail-
able. If in the other part there is no
irrigation facility, those orchards may
be broken away. Then, awhat would
happen to orchards? After all, what
is the percentage of land under
orchards? Not even one per cent. 99
per cent of the land does not come
under that.

Except thege two issues, all exemp-
tions which are provided in the guide-
lines are non-controversial—for
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research or for public trusts of reli-
gious or charitable nature or gosha-
las—existing goshalas; I do not think,
any hon. Member have any controve-
T8y on this.

About unit, the unit that has been
accepted for land reforms is family—
further, mother and minor children;
a family of five has been considered
a unit. This limit of 10 to 18 and 54
and family as the unit may not be ac-
ceptable to Mr. Gopalan now because
they have parted company with Dr.
Z. A. Ahmed. He was one of the mem-
bers of the sub-group which went into
the problems of land reforms at the
instance of thé National Commission
on Agriculture. There were many
economists and some very progressive
individuals in that. They also said—
though they have offered some o‘her
comments—that, as far as ceiling is
concerned, 10 to 18 and 54 is a broadly
reasonable level of ceiling. Even the
CPI member has come to the conclu-
sion that the level of ceiling which
Government has accepted is, by and
large, acceptable to them.

As far as family as the unit is con-
cerned, there wag only one differcnce
of opinion by some members. A . ine-
man committee of the Congress Party
went into it. Even the other Com-
mittee which went intp the problem
suggested that major son should also
be included. Hon. members are
knowledgeable. You know, under
Hindu law, what are the rights of
major sons as co-parceners. In fact,
under Hindu law, as soon as a son is
born, he becomes a co-parcener or co-
share, anq when he becomes a major,
he has an inherent right to have ase-
parate gtatus ang share, Now if we club
major son in the family as a unit,
what would be the consequences?
There would be endless litigations.
1 am not afraid of litigations. But it
would defeat the very purpose.  We
would not have got anything out of it.
1 consider the unit that has been
accepted—father, mother and minor
children—as a sound one.. The ex-
emptions ‘which have been given are

“to go and visit those areas.
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rational and are kept to the minimum.
Regarding 'the level of ceiling, even
impartial observerg think that this is
broadly a good level of ceiling.

Then, some hon Members Taised the
point as to why in some areas it has
been raised to 70 acres or 72 acres and
all that. I do not know whether all
hon. Members have visited Himachal
Pradesh Western Rajasthan. Some at
least must have had the opportunity
The agro-
climatic condition cf the country is
such that you cannot have this strict
limitation in these areas. Therefore
relaxation is made for that area. If
is not for other areas. We have made
it quite clear. We told State Govern-
ments that you cannot make departure
except desert areas and hill areas.
Lahaul and Spiti area is one such case
I would like to mention. It is so
inhospitable human life, that there
are many difficulties, the area is co-
vered with snow for 6 to 7 months
and the crop season is about 4 months.
If you go by the same standard and
say, no farmer can acquire 70 or 72
acres, what is the value there? So,
these are the main points. I am vure-
pared to sit with anybody and discuss
these matters with an open 'mind. We
can rationally discuss many of tne
points and consider these issues. I
have an absolutely open mind. We
have to accept any rational arproach
in these matters. I do feel that what
has been done isg a right and a sound
approach.

AN HON. MEMBER: What has hap-
pened in Punjab?
SHRI ANNASAHEH P. SHINDE: It

is according to the guidelin2. No depar-
ture has been allowed from the gui-

delines fixed., I would like to say
that Bihar law, for instance, made a
departure. They have allowed one

acre of land for homestead land and-
house construction, farm houses, etc.
We have taken objection to them and
we have written to the State Govern-
ment that we will not agreg to such
a thing anq they have agreed to our
point of view and amended the law.
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SHRI MANORANJAN HAZRA
(Arambagh): There are many lacunae
in the law.

SHRI ANNASAHEB P SHINDE: I
am prepared to look into it. 1 am
prepared to consider every issue if it
is brought to my notice. We have
written to all the State Governments
to enact the laws as per the national
guidelines. We are anxious that.

SHRI K. N. TIWARY (Bettiah):
Is it agricultural land or homestead
land? How is it that Centre comes
always and interferes in the State
matters?

SHRI ANNASAHEB P. SHINDE: We
do it by having a sort of general
arreasonsus. We know the Chief
Ministers. Land reform is a State
subject. But it is a matter of vital
national importance that Government
of India is duty-bound to look to the
whole aspects of the problem and to
provide the necesary guidelines from
a national angle.

smat gfae wf oW faA
A T FE R TS, wifx & s
fafet # 7@ T afgm

SHRI ANNASAHEB P. SHINDE:
w17 qF F fod AA fevew
fafa=Y ¥ 2@ w€w

I would like fo mention that 14
States have passed laws according to
new guidelines, namely, Andhra Pra-
desh, Assam, Bihar, Haryana, Himachal
Pradesh, Kerala, Kashmir, Madhya
Pradesh, Maharashtra, Punjab, U.P.
and West Bengal, Rajasthan and Tamil
Nadu. Some of the laws Lave received
President’s assent. We examine i all
the cases and if there is any daparture
from the guidelines we would like, the
State Governments to make the neces-
sary amendments etc. We have given
necessary time-bound programme. We
have sald $bout the necessity to make
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these laws and to see that these laws
are effectively implemented. Srimati
Nandini Satpathy wanted the enact-
ment of the Land Ceiling law and they
are to take it up there. The Govern-
ment has fallen there. Take Mysore
State for instance. Every State Go-
vernment today in India are trying
to enact these land ceiling laws.

In Mysore, when it went to the
Assembly, they referred it to a Select
Committee. The Assemblies have
their own rights, and in these matters
we cannot interfered too much. But
I do feel confident that there are only
a few States which have not enacted
their laws, and I hope that they wili
also enact their laws within the next
few months, and my request to them
would be to see that vigorous steps
are taken to enact these laws.

In these laws, a very important pro-
vision has been suggested to the
State Governmentg that the normal
jurisdiction of the civil courts must
be ousted so that the implementation
process can be completed expeditiously.

SHRI A, K. GOPALAN: It would be
ousted when the peasants are ousted.
Now, it is almost over.

SHRI NAWAL KISHORE SHARMA
(Dausa): The ex-rulers are having
large areas of land in their possession,
and the present ceiling laws are not
sufficient to take land away from their
possession. What are Government
going to do about them?

‘SHRI ANNASAHEB P. SHINDE: it
is not correct understanding; if there
is ‘anything, that might be a failure
somewhere. But the present national
guidelineg do pot provide any sort of
exemption to rajas, modern firms or
mechanised farms. _—

In the good old days, under the
rame of mechanised farms, modern
farms, farms belonging to rajas etc,
all sorts of exemptions were given, but
all those things have now been done
away with.
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SHRI NAWAL KISHORE SHARMA:
For his information, I may say that
not a single inch of land has been
taken away from the rulers of Rajas-
than.

SHRI ANNASAHEB P. SHINDE: 1t
is a gquestion of implementation. I
shall draw the attention of the Rajas-
than Government to this and I shall
specifically write to the Rajasthan
Government about this and we want
‘them to implement this.

We propose to give protection to all
these new laws which have been en-
acted according to the national guide-
lines, and we propose to bring them
under the Ninth Schedule of the Con-
stitution so that they cannot be
challenged in the court.

The national guidelines are very
clear, and already we have collected
some information from the State
Governments, though not all State
Governments have sent this informa-
tion; we have written to them to make
some broad estimate about how much
land would be available for distri-
bution to the landless labour with pre-
ference to Scheduled Casfes, Scheduled
Tribes etc, and some of the State
Governments have informed us that
about 34,78,000 acres of land would be
available as surplus; that is the tenta-
tive estimate.

Mo  WEATOTE  wtE¥  wew
e #F feadr s oY faar a9
™ 3

BHRI ANNASAHEB P. SHINDE:
The Madhya .Pradesh Government
have not so far replied to our query.

AN HON. MEMBER: What about
Bihar?

SHRI ANNASAHEB P. SHINDE:
Bihar has informed us that about §
lakhs acres would be available.

A wR ¥y aqeT (Fafar ) -
#z e Aod = gfe wiie 5%
fa smar &1 g 9 faar s ?
STH LI G918 & AR foar
WX 9T I FT EET ;|7 grU ?
™ ¥ fac A ¥ | O qwamEw

?

SHRI ANNASAHEB P. SHINDE:
There are many aspects of the pro-
blem. But this time, we have learnt
from the previous experience; when-
ever surplus lands were declared,
whatever limited lands were available
according to the old laws were distri-
buted to the beneficiaries, but we
found that the necessary credit infra-
structure was not there, and unfortu-
nately, therefore, the poor people to
whom those lands were distributed
were not in a position to benefit from
them, and in fact, some moneylenders
and others had exploited the situa-
tion. But, now, the Government of
India are proposing to see, when these
lands are distributed to the poor
peorle, that the necessary credit sup-
port is extended to them. The Finance
Ministry is already seized of the
matter, and in fact, the hon. Finance
Minister has been good enough to
direct all the custodiang of the
nationalised banks to take care of this
agpect of the matter.

With these words, I would only re-
quest Shri A, K: Gopalan to withdraw
his resolution and not to press it.
Unfortunately, though I accept the
spirit of his resolution, I do not like:
its wording, and, therefore, I would
request him to withdraw the resolu-

"tion.

SHRI A. K. GOPALAN: I will allow-
time for Shri Hiren Mukerjee to :nove
his Resolution.

MR. DEPUTY-SPEAKER: We have-
to take up the next Resolution.

SHRI A. K. GOPALAN" 1 want that
to be moved. But he has made s>
many points and I must reply to them.
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MR. DEPDTY-SPEAKER: He cen
take 15 miumtes.

SHRI A. K. GOPALAN: As I have
not enough time, I will not be able to
reply to all the points. Some of the
points he made are not at all correct.
I do not wish to use any unparliamen-
tary word, but I say they are not
correct.

I do not question the sincerity of
the Minister or of Government. But
sincerity will not bring the land. The
question is that legislation is there
and while implementing it, certain
things have to be done. That is not
being done. The legislation is not
being implemented. Take the case
even today. As Shri Panigrahi said,
we know from answers to questions
here that in 6 States legislation has
been passed, but it is waiting for four,
five or six months for the President’s
assent. Assent is not being given.
You ask the Chief Ministers to speedily
have the legislation enacted, but after
enactment such legislation is pending
with the President without assent
being given.

SHRI ANNASAHEB P. SHINDE:
Excuse me for the interruption. In
some of the legislation which were
passed by the State legislatures, we
find that they had made depariures
from the national guidelines. Natu-
rally we wanted the State Govern-
ments to give us a commitment that
they would amend the laws in that
direction.  Therefore, this corres-
pondence is taking place. Otherwise,
there is no delay. We want the State
Governments to enforce these laws as
early as possible.

SHRI A. K. GOPALAN: By the
time. the correspondence ends, land
will go. That is what has happened.

SHRI ANNASAHEB P. SHINDE:
They have retrospective effect.

SHRI A. K. GOPALAN: You can-
not get the land. I will give an
example. I do not say that no land
will e available. It"may be that in
a State 10,000 acres of land may be
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surplus. I quoted Mahatma Gandhi
which ‘he .did not 1like. Gandhiji’s
slogan was—Iland to the tiller. Then
he said I had no right to quote
Gandhiji. Gandhiji had said that no
compensation should be given.

SHRI ANNASAHEB P. SHINDE:
I did not say that. I only said that he
should also quote other observations
Gandhiji had made.

SHRI A. K. GOPALAN: When
Louis Fischer asked Gandhiji: ‘Will
you pay compensation to landlords?’,
Gandhiji said that he had no money
and he would appeal to them and say
‘We won’t give you any compensation’.
The question of compensation is stay-
ing the implementation. I know the
position in Kerala. I do not go 1into it
because of lack of time.

The Punjab Land Tenure Act was
passed in 1953. It was considered by
the Congress "Party as a model Act.
It was expected that more than 5
lakhs acres of land would become sur-
plus. But what is the position? Ulti-
mately, 60,000 acres were declared
surplus, and even that has not been
distributed so far.

So far as Rajasthan is concerned, it
has taken 10 years, First the legisla-
tion was brought in. Then a com-
mittee went into it. Again they are
trying to lower the ceilings. It took
ten years. This is what will -happen.
If it takes 10 years to bring the legis-
lation into effect, in the meanwhile
if there is no ban on transfer and sale
of land, what will happen? No land
will be available. Thig is the first
question I have to ask. Before enact-
ing the legislation, you have to pro-
mulgate an Ordinance rendering
invalid all transfer or sale of lund.
Why was that not done? That is my
first question. It is not a question of
sincerity or insincerity,

SHRI ANNASAHEB P. SHINDE:
He is - knowledgeable person. All
these laws have retrospective effect.
There is a provision to that effect. So
obviously all transfers are banned,



301 Resolution re.
SHRI A. K. GOPALAN: There is a
difference between passing a legisla-
tion with retrospective effect and
passing legislation after ten years.

You are rnot following me. 1 say
that when you bring the legislation,
when you think of legislating, iSsue
an ordinance. Say that from such and
such a date onwards the lands should
not be transferred. Then there is no
question. You may take 10 years for
passing the legislation. When you
pass the legislation, you say that it
will be given retrospective effect; but
by that time it is already done and it
will be very difficult to see that it is
transferred. That is what is seen
everywhere. I have no time: other
wise, I will show you State by State
how much land, as the Government
said, was available before enacting the
legislation and after the legislation,
when they went into the lands, how
they found that there was not even
half or one-fourth or even less than
that extent of land there. What was
the reason? Even today what is the
reason?

I know the example of Kerala.
When we began the struggle, the
Kerala Government said there was ro
surplus land there. They said there
was only 515 acres of surplus land.
It was reported in the papers, Now
they have got about 15,000 acres of
land. How did it come about? We
went into those lands of the land-
lords; I myself went. We cntered the
land and we told them “You eramine
them and see whether they nave got
the land.” It was that movem~nt that
brought out the truth. In the case of
700 people, where we entereq the land,
it was found that they had sulplus
land.. And the authorities said, “Yes,
we have got 15,000 acres, and we are
examining them.” So it Is not snly a
question of legislaiion. This is an
example to show that where there was
a struggle, where there was the
people’s movement, it helped them to
get the land. The Government said
that there was no land, and now they
have said there are 15,000 acres of
land.
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I want to say two things. You men-
tioned about sincerity. You said about
the record of rights. You said today
that nobody shoulq go to the court.
Many people have been evicted. The
landlord can go to the court because
the man has no record of rights. In
the court, they will ask, “Where is
the record?” He has no record. Not
tens or hundreds but lakhs and lakhs
of people have been evicted in the
whole of India.” What has to be done,
you are doing it now. Thanks. But
there will be nothing to show that one
has got the land. All those ‘who have
no record of rights have been evicted.
The landlords are not fools. They
know that legislation is coming. They
know that this man has no record of
rights. They do not even give these
people any receipts. When ‘hey know
that the poor tenant has no record of
rights, why is it that Government kLas
not been meeting the landlords and
see whether the record is there or
not. Some records must be there with
the panchayats. You must ask the
neighbours “Who cultivates the land
here?” Why is it not done? They -
simply said that land was not avail-
able.

The Kisan Sabha leader, Mr.
Surjeet sa.d—and Mr. Ahmad was also
there in that committee—and you
said the day before yesterday that 250
people were arrested in Punjab. Mr.
Surjeet was also arrested. You know
what was the reason. There was a
march before the Vidhan Sabha in
Chandigarh. . They wanted to stop this
eviction. . That was the season vhy
they went there and they wanted to
present a memorandum and before
presenting the memorandum, I know
what was done. Here is a letler which
I have seen today; the letter is to the
Secretaty of the party, saying that
“l am ready to talk.” But instead of
talking, the Government was afraid
and they have arrested all of them.
Is this the way in which this question
can be solved? You are not giving
new land. Further, instead of retain- &
ing them, you are evicting them. The
land must be givem to those who have
b2en cullivating the land for the last
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25 years. Do not chuck them  out,
and let them not be driven away from
their land. That is my first com-
plaint.

Then, instead of giving new land,
the Government should have done
this: namely, you should nave given
them the record of rights. They should
have made preparation for it, and they
should have seen that the court is not
allowed to interfere and that the
panchayats and others are given the
right to find out orally whather such
and such a man has ben cultivating
the land and if he has been doing it,
he should be given some record which
will show that he has been cultivating
the land. That is one thing.

Ag far as the forest land is concern-
ed I know atleast about une State,
Kerala. You say statistics are wrong.
You have said so about statistics given
by the Government as far as agri-
cultural labour is concerned. You
say that as far as waste land is con-
cerned, ag far as fallow land is con-
cerned that is not good land, I have
not seen the land. I have secen Kerala
land ang the Minister who is sitting
behind you knows the forest land is
the best land and so .nany of his
friends are cultivating that land.
There is no forest land in Kerala that
is uncultivable. There are 3 lakhs of
acreg of forest land and a commission
was appointed when E. M. S. Ministry
was there to see how much land will
be available for cultivation” and that
commission said 3 lakhs of ucres of
land would be there. That land was
not distributed. I am not asking about
the land taken from the landlords.
For the last 25 years is there atleast
10 acres of land in the whole of India
which could be cultivated? Why ig it
that it is net. distributed? Let us do
it.

SHRI ANNASAHEB P. SHINDE:
When your Government was there,
‘ why did you not do that?

SHRI A. K. GOPALAN: When my
party’s Governmertt was there, they
appointed a commission and when its
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report came my party’s Government
was not there. We thought that a
committee of experts must be aproint-
€d and they must find out how much
land was necessary, how much sur-
plug land was there. When that
committee’s report came unfortu-
nately that Government was ot there.
The Central Government was there
throughout. It should have issued an
ordinance to all the State Govern-
ments that all the wasts lands, fallow
lands ang forest lands must be distri-
buted to the agricultural labourers
and Harijans. I am asking you, why
it was not done? If you havs not
done anything effectively to have the
record of rights, if you have not dis-
tributed even today, the failow land,
cultivable waste land and other lands,
we can understand the sincerity that
you have in taking 1land from the
landlords and distributing those lands,

Who are these landlords? I am glad
that Mr. Mohan Dharia is lFere be-
cause I want to quote from an article
in the Times Weekly entitled “the
new land grabbers”. It says “The
New Land Grabbers”. It goes on to
say:

“In a blistering attack on Con-
gress Ministers who snap up farms
and real estate by dodging the law,
Mr. Mohan Dharia, himsef a Ynion
Minister and stalwart of the Forum
for Socialist Action, has said they
should not be given the party ticket
to contest elections. But the land’
sharks, who includes “progressives™
and senjor government officials,
have gone merrily on their way.
Shocking instances of these mal-
practices are here exposed by our
staffers in Maharashtra, Gujorat
and Rajasthan in this gpecial survey
commissioned by the “Times
Weekly”. .

So, who are the land grabbers? Those
who are legislating: they are Minis-
ters. Some Ministers are there in
Maharashtra with 30 and 40 acres and
their names are given, but I have no
time to read those names. In Gujarat
and Rajasthan also there are similar
cases of Ministers.
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These ministers are there who have
grabped the land and they are keeping
it. Do you expect these ministers lo
implement the land :eform legisla-
tion? This is not Marxism or Len.n-
ism; this is Times Weely and they say
these things about the ministers, If
you give me two minutes, Sir, I can
read out the names of some of these
ministers. In Maharashtra, Shri Y. B.
Chavan in the name of his wife has
. taken some land. Then it says,

“The purchase of 33 acres of land
by the Minister of State for Build-
ings and Communications, Mr. D. S.
Jagtap in the commangd area of the
Ujjani Irrigation Project in Shola-
pur District also figured on the floor
of the Legislature.”

Then there are two other ministers.
In Rajasthan. Mr. Sukhadia and an-
other minister have been mentioned.
These things were discussed on the
floor of the Assembly there. It suys:

“Another instance was the pur-
chase of 500 bighas by Mr. B. N.
Joshi, Minister of State, in the name
of his five sons.”

The allegation against Mr. Sukhadia
is that he misused his position as Chief
Minister.

MR. DEPUTY-SPEAKER: These are
instances. The article is there for
everybody to read.

SHRI A. K. GOPALAN: Yes, Sir.
This is the Times Weekly dated 6th
February, 1972.

SHRI K. P. UNNIKRISHNAN (Bade- -

gara): What about Chathunni Master?

SHRI A. K. GOPALAN: Chathunni
Master and Ministers are different.
Don’t speak anything which has nb
sense at all. I am saying these are
ministers who have to implement the
land reform legislation. You will
never become a Deputy Minister if
you say all these things.

PHALGUNA 11, 1884 (SAKA)
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‘I know an amendment has come and
the Parliamentary Affairs Minister
has been moving about to have it
adopted. He is always active when

. there is some mischief behind it. 1

The guideline and every-
From Karachi Resolu-
tion itself, the guideline was there.
You can never implement it unless
strict actions are taken by Government
to see that there is no mala fide
transfer. Secondly, you can never stop
evictions unless you prevent the courts
from going into the question. Some-
times the landlord comes with the
police to evict them. So, this also
should be stopped. You should see
within a certain deadline, say 1 month
or at least 1 year, the record of rights
is prepared by the panchayat officers.

know it.
thing is there.

SHRI B. P. MAURYA (Hapur):
What is your opinion about collective
farming?

SHRI A. K. GOPALAN: We can
have another resolution about it. You
will be helped by the people in the
village to have the record of rights,
because without record of rights you
cannot do anything.

SHRI ANNASAHEB P. SHINDE:
Because so many allegations have been
made and controversies raised, I would
like to ask him one question. I have
with me the old Kerala Bill on land.
Shri Namboodiripad was a party to
the drafting of this Bill. There is a
provisien in this Bill that those per-
sons holding land in excess of the
ceiling can transfer tiem to ethers for
love and affection. Only the present
Ministry took the necessary steps to
amend this provision. If the motives
are being questioned, it can be done
about the Marxist Ministry also. Could
he explain this?

SHRI A. K. GOPALAN: I know from
where the hon. Minister got the in-
spiration for asking this question. I
am very sorry that he toak the inspira-
tion from him. He should not have
done that. If we have dore some-
thing wrong, does it mean fhat he
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should also do something wrong? If
there is some mistake in the legislation
drafted during the regime of EMS,
does it mean that you should also
do it?

SHRI C. M. STEPHEN (Muvattu-
puzha): So, those who live in glass
houses should not throw stones.

SHRI A. K. GOPALAN: As. far as
land reform legislation is concerned,
nothing is done. Merely resolutions
are passed during the Chief Ministers’

Co~ference that there will be land
reform and then nothing is done.
There is some surplus land ia the

hands of the government, waste land,
fallow land and forest land which is
not distributed. Yet, the peasants are
given the promise of land. Not only
that, the peasants are evicted from
land which they have been cultivating
for the last 20 or 30 years because
they have no record of rights.

That is why I say that this is only
a force. So, I brought this resolution
and | want to press it for a vote. 1
do not want to withdraw the resolu-
tion,

MR. DEPUTY-SPEAKER: There are
a number of amendments to this reso-
lution by Shri Jharkande Rai, Shri
Hari Kishore Singh, Dr, Laxminariin
Pandeya and one by Shri Gopalan.
But, before I tgke up these amend-
ments, I would like to say that there
is another amendment, given notice of
by Shri B. K. Daschoudhuri, which is
an amendment to another amendrnent
moved by Shri Hari Kishore Singh. I
see no objection to ' accepting  this
amendment even at this stage and 1
would leave -it to the wisdom of the
House to give its decision on it. There-
fore, I accept' this amendment. The
amendment of Shri Hari Kishore Singh
has been circulated to all Members.
The amendment of Shri- B. K. Das-
chowdhury seeks to substitute the
words “other 'mneedy agriculturists”
mentioned in the amendment moved
by Shrf Hari Kishore Singh by the
words ‘agriculturists with uneconomi-
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cal holdings”. That is an amendment
to an amendment. 1 accept it. Shri
B, K. Daschowdhury may just move it.

SHRI B. K. DASCHOWDHURY: 1
heg to move:

That in the amendment movcd by
Shri Hari Kishore Singh, printed as
No. 2 in List Nc. 1 of amendments,—

for “other needy agriculturists”
substitute—

“agriculturists with unecono- )
mical holdings” (7).

MR. DEPUTY-SPEAKER: First T
will put amendment No. 1 moved by
Shri Jharkhande Rai to the Resolu-
tion of Shri A. K. Gopalan to the vote
of the House.

Amendment No. 1 was put and
negatived

MR. DEPUTY-SPEAKER: Now
before I take up amendment No. 2
moved by Shri Hari Kishore Singh, I
will first take up amendment No. 7
moved by Shri B. K. Daschowdhury
to the Amendment moved by Shri Hari
Kishore Singh—fairly confused situa-
tion—and put it to the vote of the
House.

" The qusstion is:

“That in the amendment moved by
Shri Hari Kishore Singh, printed as
No. 2 in List No. 1 of amendments,—-

for “other needy agriculturists”
substitute—

‘“agriculturists with unecono-
mical holdings”. (7)

The motion was adopted.

MR. DEPUTY-SPEAKER: Now, I
will put Shri Hari Kishore Singh’s
amendment, as amended, to the vote
of the House.

The question is:
. “That in the resolution,—

for “effective land reforms zefore
the 26th January, 1973 through which
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the land monopoly of landlords is
broken, all the exemptions are done
away with and ceiling is fixed in
such a way so that sufficient land
is made available for distribution to
the agricultural workers and poor
peasants”

substitue—

“expeditiously comprehensive legi-
lation on land ceiling in the light
of the guidelines drawn up by the
Government of India on the basis of
the conclusions of the Chief Minis-
ters’ Conference on land ceiling keld
in July, 1972 and to take suilable
steps for speedy and effective imple-
mentation of the legisiation so that
the surplus land can be distributed
promptly among the landless agri-
cultural workers and agriculturists
with uneconomical holdings in ac-
cordance with the priorities fixed by
the guidelines”. (2).

The moticn was adopted.

MR. DEPUTY-SPEAKER: Then, I
put amendment No. 4 moved bv Shri
Jharkhande Rai to the vote of the
House.

Amendment No. 4 was put and
negatived.

MR. DEPUTY-SPEAKER: Next, I
put amendment No. 5 moved by Dr.
Laxminarain Pandeya to the vote of
the House,

Amendment No. 5 was put and
negatived.

MR. DEPUTY-SPEAKER: There is
an amendment by Shri A, K. Gopalan
to his own Resolution. This is a very
formal amendment that instead of
“26th January, 1973”, the words “30th
May, 1973” be substituted.

Amendment No. 6 was put and
negatived.

MR. DEPUTY-SPEAKER: Now, I
will put the Resolution moved by Shri

A. K. Gopalan,
vote of the House.

for Industrial

tion of Foreign Oil Cos.
as amended, to the

Thé question is:

“This House calls upon the Cen-
tral Government to recommend to-
all the Statz= Governments to enact
expeditiously comprehensive legis-
lation on land ceiling in the light
of the guidelines drawn up by the
Government of India on the basis of
the conclusions of the Chief Minis-
ters Conference on land ceiling held
in July, 1972 and to take suitable
steps for speedy and effective im-
plementation of the legislation so
that the surpius land can be dis-
tributed promptly among the land-
less agricultural workers and agri-
culturists with uneconomical hold-
ings in accordance with the priori--
ties fixed by the guidelines.”

The motion was adopted.

17.14 hrs,

RESOLUTION RE: NATIONALISA-
TION OF FOREIGN OIL COMPANIES:.
AND OTHER VITAL INDUSTRIES

SHRI H, N. MUKERJEE (Calcutta
—North-East): Mr. Deputy-Speaker,
Sir, I beg to move:

“This House is of the opinion that
Foreign Oil Companies and other
vital industries wnder the control
of the 75 monopoly houses be na-
tionalised.”

I have no illusions about the fate
of this Resolution because I have a-
long experience of Government’s
allergy to the subject and its pusil-
lanimity in respect of big money, both
native and foreign. I see my friend
Mr. Dharia, the Minister of State. I
do not see the Minister of Planning
who must be busy with more fashion-
able jobs. I see the Deputy Minister
Development. [ was
only hoping to see again the face of
his senior Minister that in 1966 had
launched a thousand American ships
to bring food to our famishing coun-
try. Of course, he is not here, per-



